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T

A
T

A
 A

IG
 G

E
N

E
R

A
L IN

S
U

R
A

N
C

E
 C

O
M

P
A

N
Y

 LIM
IT

E
D

 
 

T
R

A
D

E
 C

R
E

D
IT

 IN
S

U
R

A
N

C
E

 

  
V

arious provisions in this policy restrict covera
ge

.  R
ead the entire policy care

fully to d
eterm

ine 
rights, duties and w

h
at is and is not covered.  

W
ords and phrases that appear in boldface have special m

eanings.  R
efer to 
S

E
C

T
IO

N
 II.  

D
E

F
IN

IT
IO

N
S

.  
 In

 consideration of the
 p

rem
ium

 paid and in
 relia

nce on th
e w

a
rranties an

d representations m
ade

 
b

y th
e IN

S
U

R
E

D
 in the

 application, includin
g all w

ritten statem
ents and m

aterials fu
rnished to

 
[enter the nam

e of the com
pany], (the “C

om
pan

y”), in conjunction w
ith such application

, 
attached to and m

ade a p
art of this policy, the 

IN
S

U
R

E
D

 and the C
om

pan
y agree as follow

s: 
 I. 

IN
S

U
R

IN
G

 A
G

R
E

E
M

E
N

T
  

 
T

he C
om

pan
y sh

all inde
m

nify the 
IN

S
U

R
E

D
 fo

r loss directly caused b
y the failure o

f 
the B

U
Y

E
R

 to pa
y the

 IN
S

U
R

E
D

 all or part of the invoice value of the 
eligible 

shipm
ents w

ithin the W
A

IT
IN

G
 P

E
R

IO
D

.  T
h

e
 am

ount pa
yable b

y th
e C

om
pan

y w
ill 

be 
calculated 

in 
acco

rdance 
w

ith 
A

rticle 
V

., 
P

roof 
and 

P
a

ym
ent 

o
f 

C
laim

s 
and 

R
ecoveries, and w

ill be
 subject to the 

P
O

LIC
Y

 LIM
IT

 O
F

 LIA
B

ILIT
Y

 and other 
applicable term

s a
nd con

ditions of the policy. 
 T

he trade credit insuran
ce policy w

ould cover th
e risk of non pa

ym
ent due to Insolven

cy 
or P

rotra
cted D

efault on
ly and P

olitical R
isks can be covered only in

 case of bu
ye

rs 
outside India. 

 II. 
D

E
F

IN
IT

IO
N

S
  

 A
. 

B
U

Y
E

R
 m

eans a custom
er, or , an

y p
erson , w

ho is liable to pa
y P

olicy-ho
lder , for a trade

 
credit insurance transaction on open and a

greed te
rm

s.  
 

B
. 

B
U

Y
E

R
’S

 C
ountry m

e
ans the country from

 w
hich the 

B
U

Y
E

R
 is obligated to pa

y th
e 

IN
S

U
R

E
D

 under the term
s of the C

O
N

T
R

A
C

T
 O

F
 S

A
LE. 

 C
. 

B
U

Y
E

R
 LIM

IT
 

m
eans the lim

it specified in w
riting b

y the C
om

pan
y for that 

B
U

Y
E

R
 or, 

w
here no such lim

it has been specified b
y the C

o
m

pan
y, then an am

ount not exceeding the
 

D
IS

C
R

E
T

IO
N

A
R

Y
 C

R
E

D
IT

 LIM
IT

, as specified in Item
 V

I. of the P
olicy D

e
clarations, 
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provided such am
ount has been approved in w

riting b
y the
 IN

S
U

R
E

D
 for that B

U
Y

E
R

 at 
the tim

e of or prior to shipm
ent. 

 
D

. 
C

O
N

T
R

A
C

T
 C

U
R

R
E

N
C

Y
 m

eans the currency in w
hich the 

B
U

Y
E

R
 is obligated to pa

y 
and to deliver to the IN

S
U

R
E

D under the te
rm

s of the C
O

N
T

R
A

C
T

 O
F

 S
A

LE. 
 E

. 
C

O
N

T
R

A
C

T
 O

F
 S

A
LE

 m
eans a ne

gotiable de
bt instrum

ent (such as a prom
issory note, 

draft or bill of exchan
ge

) or open account docum
e

nts including:  
 

1. 
A

n invoice issued b
y the 

IN
S

U
R

E
D

 evidencin
g th

e transa
ction; 

    
2. 

W
ritten 

purchase
 

orde
r(s) 

from
 

th
e 
B

U
Y

E
R

 
o

r 
other 

docum
ent(s) 

signed 
b

y 
the

 
B

U
Y

E
R

 through
 w

hich
 the BU

Y
E

R
 acknow

le
dges its obligation to th

e 
IN

S
U

R
E

D
; 

and  
 3. 

S
hipping docum

ents evidencin
g the transfe

r of control and custod
y of the 

G
O

O
D

S
 

IN
S

U
R

E
D

 from
 the IN

S
U

R
E

D to the B
U

Y
E

R.  
 

T
he C

om
pan

y shall de
e

m
 a ne

gotiable d
ebt instrum

ent or other w
ritten a

cknow
led

gem
ent 

of the invoice
 value

 fro
m

 the BU
Y

E
R

 to constitute a duly executed 
C

O
N

T
R

A
C

T
 O

F
 

S
A

LE
. 

 
F

. 
C

O
U

N
T

R
Y

 LIM
IT

 O
F

 LIA
B

ILIT
Y

 
m

eans the am
ount(s) spe

cified in Item
 V

II. o
f the

 
P

olicy 
D

e
clarations, 

w
h

ich 
is 

the 
C

om
pan

y's 
m

axim
um

 
liability 

for 
all 

loss in 
each

 
particular country. 

 G
. 

D
E

D
U

C
T

IB
LE

 
m

eans the am
ount specified in Item

 V
III. of the P

olicy D
ecla

rations, 
w

hich is the annu
al a

ggre
gate sum

 of 
loss payable under the policy incurred in conne

ction 
w

ith eligible shipm
ents that the IN

S
U

R
E

D shall bear fo
r its ow

n account. 
 H

. 
D

IS
C

R
E

T
IO

N
A

R
Y

 C
R

E
D

IT
 LIM

IT
 

m
eans the am

ount specified in
 Item

 V
I. of the

 
P

olicy D
eclarations, w

hich is the m
axim

um
 

B
U

Y
E

R
 LIM

IT
 the IN

S
U

R
E

D
 m

a
y establish 

for a B
U

Y
E

R
 w

ithout ob
taining approval from

 the
 C

om
pan

y.  
 I. 

D
IS

P
U

T
E

 m
eans an

y w
ritten declaration, or the act thereof, m

ad
e b

y a 
B

U
Y

E
R

 through
 

w
hich 

the B
U

Y
E

R
 

asserts 
that 

its 
obligation 

to 
the 
IN

S
U

R
E

D
 

is 
invalid, 

offset 
or 

otherw
ise dim

inished.   
 J. 

D
U

E
 D

A
T

E
 m

eans the date on w
hich p

a
ym

ent is required to b
e m

ade
 b

y the 
B

U
Y

E
R

 to 
the IN

S
U

R
E

D under the term
s of the C

O
N

T
R

A
C

T
 O

F
 S

A
LE. 
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K
. 

E
LIG

IB
LE

 S
H

IP
M

E
N

T
(S

)
 m

eans ; 
 

1. 
A

n
y and

 all shipm
ent(s) of GO

O
D

S
 IN

S
U

R
E

D
 to the B

U
Y

E
R

 pursua
nt to the

 
C

O
N

T
R

A
C

T
 O

F
 S

A
LE

, provided that the G
O

O
D

S
 IN

S
U

R
E

D are: 
�

 
S

hipped 
during 

th
e P

O
LIC

Y
 

P
E

R
IO

D
. 

 
S

hipm
ent 

begins 
w

hen 
the 

G
O

O
D

S
 IN

S
U

R
E

D
 have left the custod

y and co
ntrol of the 

IN
S

U
R

E
D

 o
r 

its agent in transit to the 
B

U
Y

E
R

;  
�

 
D

elivered as required un
der the C

O
N

T
R

A
C

T
 O

F
 S

A
LE

; 
 

�
 

S
old 

for 
C

O
N

T
R

A
C

T
 

C
U

R
R

E
N

C
Y

 
and

 
in 

accordan
ce 

w
ith 

the
 

M
A

X
IM

U
M

 T
E

R
M

S
 O

F
 P

A
Y

M
E

N
T

; and     
�

 
S

hipped in conform
ity w

ith the applicable export law
s and re

gulations of the
 

IN
S

U
R

E
D

’s country an
d the im

port law
s and regulations of the 

B
U

Y
E

R
’S

 
country.  

2. 
A

n
y S

ervices that the Insured has provided to the B
U

Y
E

R
 and invoiced to the

 
B

U
Y

E
R

, excluding the financial and consultative
 services provided b

y the Insu
red

 
to the B

u
yer. 

 L. 
G

O
O

D
S

 
IN

S
U

R
E

D
 are 

lim
ited 

to 
the 

goods 
specified 

in 
Item

 
X

I.
 

of 
the 

P
olicy 

D
eclarations. 

 M
. 

IN
S

O
LV

E
N

T
/IN

S
O

LV
E

N
C

Y
 

(B
ankruptcy) 

A
 

judicial 
or 

adm
inistrative 

procedure
 

w
hereb

y the assets and a
ffairs of the 

B
U

Y
E

R
 are

 m
ade subject to control or supervision in 

the jurisdiction defined under the policy b
y the co

urt or a person or bod
y a

ppointed b
y th

e 
court or b

y law
, fo

r the purpose of reorganization or liquidation of the 
B

U
Y

E
R

 or of the 
reschedulin

g, settlem
ent or suspension of pa

ym
en

t of its debts. 
 N

. 
IN

S
U

R
E

D
 m

eans the sole proprietorship, partnership, or com
pan

y stated in Item
 I. of the 

P
olicy D

e
clarations.  

 O
. 

IN
S

U
R

E
D

 P
E

R
C

E
N

T
A

G
E

 m
eans the p

ercentage specified in Item
 X

II. of the P
olicy 

D
eclarations.  

 P
. 

LO
S

S
 m

eans the invoice value of 
eligible shipm

ents, unpaid b
y th

e BU
Y

E
R

 upon its 
insolvency, or upon the expiration of the W

A
IT

IN
G

 P
E

R
IO

D, less: 
 

1. 
A

n
y discount, allow

ance, offset or othe
r credit to w

hich the B
U

Y
E

R
 w

ould be entitled;   
 

2. 
A

n
y am

ount w
hich, prior to an

y p
a

ym
ent b

y the
 C

om
pan

y he
reunde

r, the 
IN

S
U

R
E

D
 

has 
re

ceived 
from

 
an

y 
source 

as 
or 

tow
ards 

pa
ym

ent 
for 

th
e 

E
ligible 

S
hipm

ent
, 

including 
re

alization 
of 

an
y 

se
curity 

and 
the 

net 
liquidated 

proceeds 
of 

G
O

O
D

S 
IN

S
U

R
E

D
 recovered fro

m
 the B

U
Y

E
R. 
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3. Any expenses saved by the INSURED by the nonpayment of agent's commissions, 
non-fulfillment of the CONTRACT OF SALE  or otherwise; 

 
4. Interest;  

 
5. Any applicable sales, value added or comparable tax and 

 
6. Gross Invoice Value of any GOODS INSURED that were not accepted by the 

BUYER.   
 

A Loss may include any direct, reasonable and necessary costs incurred in pursuing or 
obtaining recovery, provided such costs have been authorized in advance and in writing by 
the Company 

 
Q. MAXIMUM TERMS OF PAYMENT , as specified in Item X. of the Policy Declarations, 

means the longest initial period of credit the INSURED may extend to the BUYER. 
 

R. NON QUALIFYING LOSS Amount means the amount specified in Item IX. of the 
Policy Declarations.  If a loss does not exceed the NON QUALIFYING LOSS amount , 
then such amount shall be borne by the INSURED for its own account and shall not be 
applied to the DEDUCTIBLE .  

 
S. REPORT DATE means the dates specified in endorsement of the policy.  
 
T. POLICY LIMIT OF LIABILITY , as specified in Item V. of the Policy Declarations, 

means the Company's maximum liability for the total of all loss INSURED under this 
policy. 

 
U. POLICY PERIOD means the period specified in Item III. of the Policy Declarations. 
 
V. WAITING PERIOD means the number of days set forth in Item XV of the Policy 

Declarations and the COUNTRY LIMIT OF LIABILITY  endorsement that must elapse 
from each DUE DATE before any loss is payable under this policy. The WAITING 
PERIOD shall not apply to a BUYER that is insolvent. 

  
W. MAXIMUM EXTENSION PERIOD as specified in Item XIII of the policy declarations, 

means number of days by which the INSURED may extend the original DUE DATE  of 
the BUYER. 

 
X. CEASE SHIPMENT  as specified in Item XVI of the policy declarations, means the 

INSURED to cease all the shipments to the particular BUYER that is more than thirty (30) 
days past due. 
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 III. 
E

X
C

LU
S

IO
N

S
 

 T
he policy do

es not app
ly to an

y 
loss a

rising ou
t of, based upon, attributable to or involving, 

directly o
r indirectly an

y of the follow
ing: 

 A
. 

A
n

y loss(es) caused b
y o

r resulting from
 the follo

w
ing a

re not covered und
er this policy:  

 
1. 

W
rongful or dishonest a

cts or om
issions of the 

IN
S

U
R

E
D

 or its agents. 
 2. 

A
n

y m
ate

rial brea
ch of or inaccuracy re

gardin
g an

y w
arranty o

r represen
tations m

ade 
herein, or failure to perform

 or to fulfill an
y w

a
rranty, coven

ant or agre
em

ent m
ade

 
herein b

y the IN
S

U
R

E
D. 

 3. 
   N

uclear re
action or nuclear radiation or radioa

ctive contam
ination. 

 4. 
   W

ar betw
een the P

eople's R
epublic of C

hina, F
rance, the U

nited K
in

gdo
m

, the states 
of the form

e
r S

oviet U
nion, and/or the U

nited S
ta

tes of A
m

erica. 
 5. 

   Insolvency or financial default of an
y party except the 

B
U

Y
E

R
, or, if a

pplicable, the 
gua

rantor.  
 6. 

   T
he failure of the IN

S
U

R
E

D
 or its a

gents to com
ply w

ith all the m
ate

rial law
s and

 
re

gulations in connection
 w

ith the G
O

O
D

S
 IN

S
U

R
E

D
.  

 7. 
   S

ales 
m

ade 
on 

term
s 

of 
cash 

in 
advan

ce, 
cash 

on 
delivery, 

and 
confirm

ed 
or 

unconfirm
ed irrevocable letter of credit.  

 B
. 

A
n

y loss(es) relatin
g to

 an
y of th

e follow
in

g BU
Y

E
R

’S
 and/or receivables shall not 

constitute loss and are
 n

ot covered und
er this policy unless othe

rw
ise a

greed in w
riting b

y 
the C

om
pan

y: 
 

1. 
A

n
y B

U
Y

E
R

 that as of the first da
y of the 

P
O

LIC
Y

 P
E

R
IO

D
 

is insolvent or m
ore 

than sixty (60) da
ys past due in an

y pa
ym

ent obligations to the 
IN

S
U

R
E

D
 unless the 

total aggre
gate

 am
ount o

f such past due p
a

ym
ent obligations does not exce

ed the 
N

O
N

 
Q

U
A

LIF
Y

IN
G

 LO
S

S
 am

ount.  P
a

ym
ent obligations that are

 
disputed in w

riting w
ill 

not be considered p
ast due for the purp

oses of this para
graph. 

 2. A
n

y re
ceivables that are

 purch
ased o

r othe
rw

ise acquired
 b

y the
 

IN
S

U
R

E
D

 from
 an

y 
other person or entity o

r sold or otherw
ise transferred b

y the 
IN

S
U

R
E

D
 to an

y other 
person or entity. 
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3. A
n

y com
pan

y, prop
rieto

rship, partnership or entity that is related or associated party 
and an

y com
pan

y, prop
rietorship, partne

rship or e
ntity that controls, is con

trolled b
y, or 

is in com
m

on control w
ith the IN

S
U

R
E

D. 
 

4. A
n

y shipm
ent m

ade to the 
B

U
Y

E
R

 post notification from
 the b

ank that a ch
eque o

r 
other ne

gotiable instru
m

ent issued b
y th

e 
B

U
Y

E
R

 rem
ains unp

aid for insufficient 
funds. 

 
5. N

am
e of the IN

S
U

R
E

D
 B

U
Y

E
R

 and or their D
irectors , P

artne
rs , P

roprie
tors not to be 

listed under the C
redit Inform

ation B
ure

au (India) Lim
ited defaulter list ( S

uit F
iled 

A
ccounts / W

illful D
e

fa
ulters List) or an

y other D
efaulter list as com

plied unde
r the

 
local re

gulations as applicable in the B
U

Y
E

R
’S

 country. 
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 IV
. 

W
A

R
R

A
N

T
IE

S
 A

N
D

 C
O

V
E

N
A

N
T

S
 

 T
he IN

S
U

R
E

D w
a

rrants and a
gre

es: 
 A

. 
T

o cease all shipm
ents to an

y 
B

U
Y

E
R

 that be
com

es insolvent and w
hen a

nd for so long as 
an

y B
U

Y
E

R
 is m

ore than thirty (30) d
a

ys pa
st due in an

y pa
ym

ent obligation to the
 

IN
S

U
R

E
D

 w
hich, in th

e a
ggre

gate, exceeds the
 

N
O

N
 Q

U
A

LIF
Y

IN
G

 LO
S

S
 am

ount.  
P

a
ym

ent obligations that are 
disputed w

ill not be considered past due fo
r the purposes o

f 
this paragraph.  N

otw
ithstanding an

ythin
g to the contrary h

erein, the 
IN

S
U

R
E

D
 m

a
y 

continue to m
ake shipm

ents to a 
B

U
Y

E
R

 that is insolvent but no am
ounts ow

ed w
ith 

respect to such shipm
ents shall be covered hereun

der. 
 B

. 
T

o establish the invoice
 values of 

eligible shipm
ents as valid and le

gally en
forceable

 
obligations of the B

U
Y

E
R to the IN

S
U

R
E

D.  
 C

. 
T

o use all m
easures to prevent and to m

inim
ize loss

.  
 D

. 
T

o 
retain 

for 
its 

ow
n

 
account 

w
ithout 

re
co

urse 
to 

an
y 

party 
th

e
 

am
ount 

of 
the

 
D

E
D

U
C

T
IB

LE
, and the am

ount o
f an

y indebtedness ow
in

g to the 
IN

S
U

R
E

D
 b

y an
y 

B
U

Y
E

R
 that exceeds the

 applicable B
U

Y
E

R
 LIM

IT.  
 E

. 
N

ot 
to 

extend 
initial 

term
s 

of 
p

a
ym

ent 
to 

a
 

B
U

Y
E

R
 

for 
a 

p
eriod

 
longe

r 
than 

th
e 

M
A

X
IM

U
M

 T
E

R
M

S
 O

F
 P

A
Y

M
E

N
T

, and not to reschedule, extend or chan
ge an

y 
D

U
E

 
D

A
T

E
S

 w
ithout the w

ritten consent o
f the

 C
o

m
pan

y. In th
e event tha

t the 
B

U
Y

E
R

 is 
unable to m

ake p
a

ym
en

t on the o
riginal 

D
U

E
 D

A
T

E
, the IN

S
U

R
E

D
 m

a
y extend an 

original D
U

E
 D

A
T

E
 one (1) tim

e for an
y one BU

Y
E

R
 during the P

O
LIC

Y
 P

E
R

IO
D

  
provided the extension is requested b

y th
e 

B
U

Y
E

R
 in w

riting and a
pproved b

y th
e

 
IN

S
U

R
E

D
 in w

riting a
nd for a pe

riod not to exceed the 
M

A
X

IM
U

M
 E

X
T

E
N

S
IO

N
 

P
E

R
IO

D
. 

 F
. 

T
hat if an

y pa
ym

ent obligation is 
disputed in w

hole or in part, the disputed am
ount shall 

not be part of the loss until such disputed am
ount has been finally dete

rm
ined to be a valid 

and legally sustainable obligation of the 
B

U
Y

E
R

.  T
he IN

S
U

R
E

D
 is responsible for the 

resolution of an
y such disputes

 and an
y related co

sts and expenses.  
 G

. 
T

hat the credit control procedures atta
ched b

y end
orsem

ent to this policy shall apply to all 
eligible shipm

ents and that it w
ill not vary su

ch credit procedures in a
n

y m
ate

rial w
a

y 
w

ithout the advan
ce w

ritten a
greem

ent o
f the C

o
m

pan
y.  A

n
y additional 

IN
S

U
R

E
D

 added
 

b
y endo

rsem
ent to this policy is subject to the sa

m
e credit control pro

ced
ures. 

 H
. 

T
hat the statem

ents contained in the application and an
y attachm

ents thereto, w
hich are 

hereb
y pa

rt of the policy, are true and that no m
aterial inform

ation has been w
ithheld. 

IJ 
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F
urtherm

o
re, 

that 
the

 IN
S

U
R

E
D

 
has 

no 
know

ledge 
at 

policy 
inception 

of 
an

y 
circum

stances that m
a

y reasonably be expected to result in a 
loss hereunde

r, except for that 
w

hich 
is 

specifically 
d

isclosed 
about 

particular 
B

U
Y

E
R

s 
in 

the 
application. 

 
T

he 
IN

S
U

R
E

D
 w

a
rrants th

at all inform
ation

 given b
y the 

IN
S

U
R

E
D

 to the
 C

om
pan

y after th
e

 
inception of the PO

LIC
Y

 P
E

R
IO

D
 w

ill be tru
e to the best of the IN

S
U

R
E

D
’s know

led
ge.  

 

IJ 
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 V
. 

P
R

O
O

F
 O

F
 P

A
Y

M
E

N
T

 O
F

 C
LA

IM
S

 A
N

D
 R

E
C

O
V

E
R

IE
S

  
 A

. 
Ind

em
nification b

y th
e C

om
pan

y sh
all be calculated as follow

s, subje
ct alw

a
ys to

 the 
P

O
LIC

Y
 

LIM
IT

 
O

F
 

LIA
B

ILIT
Y

, 
C

O
U

N
T

R
Y

 
LIM

IT
 

O
F

 
LIA

B
ILIT

Y
 

and 
an

y 
applicable W

A
IT

IN
G

 P
E

R
IO

D
:  

 
1. 

C
alculate the am

ount of the loss
.   

 2. 
S

ubtract the rem
ainin

g 
D

E
D

U
C

T
IB

LE
 from

 the lesser of either the am
ount of the 

loss 
or the applicable B

U
Y

E
R

 LIM
IT. 

 3. 
M

ultiply the IN
S

U
R

E
D

 P
E

R
C

E
N

T
A

G
E

 b
y the am

ount determ
ined above. 

 B
. 

T
he pa

ym
ent for a loss shall be m

ad
e in policy currency, after the su

bm
ission b

y the
 

IN
S

U
R

E
D

 of a
 satisfa

ctory p
roof o

f loss on th
e form

 p
rescribed b

y th
e C

om
pan

y and
 

attached h
ereto.  

 
F

or the purpose o
f an

y calculation required in the
 settlem

ent of a 
loss, the rate of exchan

ge
 

shall be the rate as offere
d on the D

U
E

 D
A

T
E

S
 by R

ese
rve B

ank o
f India. 

 E
ach pa

ym
ent m

ade b
y the C

om
pan

y h
ereund

e
r shall reduce the 

P
O

LIC
Y

 LIM
IT

 O
F

 
LIA

B
ILIT

Y
 and all other applicable lim

its b
y the am

ount of such pa
ym

ent. 
 C

. 
T

he responsibility fo
r proving a loss under this policy and eviden

cing th
at all conditions 

and w
arranties have been

 com
plied w

ith shall at all tim
es rest w

ith the IN
S

U
R

E
D

. 
 D

. 
F

or the purpose of calculation of a 
loss, all funds or salvage received from

 the 
B

U
Y

E
R

 or 
from

 an
y oth

er source
 w

hatsoever as or tow
ards pa

ym
ent of th

e 
B

U
Y

E
R

’S
 obligations to 

the IN
S

U
R

E
D

 after the BU
Y

E
R

 is in default of an
y pa

ym
ent obligation to the 

IN
S

U
R

E
D

, 
or is insolvent, w

hichever happens first, shall be applied in chronologica
l order of 

D
U

E
 

D
A

T
E

S
 until the C

om
pan

y ind
em

nifies the 
IN

S
U

R
E

D
 for the

 loss.  In the event of a
 

settlem
ent w

ith the BU
Y

E
R

 involving a discount of a CO
N

T
R

A
C

T
 O

F
 S

A
LE

 or the sale 
of a C

O
N

T
R

A
C

T
 O

F
 S

A
LE

 to a third party, all funds paid in the settlem
ent or proceeds 

from
 the sale sh

all redu
ce the 

B
U

Y
E

R
 LIM

IT
, irrespe

ctive of the existence o
f covera

ge
 

for the settled or sold 
C

O
N

T
R

A
C

T
 O

F
 S

A
LE

.   
 

A
fter p

a
ym

ent of a loss, an
y such funds or sa

lvage shall be im
m

ediately p
aid to the 

C
om

pan
y and sh

ared b
etw

een the C
om

pan
y and the IN

S
U

R
E

D
 as follow

s: 
 

1. 
T

he C
om

pan
y shall re

ceive the 
IN

S
U

R
E

D
 P

E
R

C
E

N
T

A
G

E
 of all sum

s recovered, and
 

the IN
S

U
R

E
D shall rece

ive the rem
aining percentage of such sum

s, until the am
ount of 

IJ 
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the C
om

pan
y's pa

ym
ent of a 

loss and the C
om

pan
y's cost of recovery ha

ve been fully 
reim

bursed.  
 2. 

A
ll further sum

s re
covered shall inure to the ben

e
fit of the IN

S
U

R
E

D
. 

 
T

he application of fund
s described in this A

rticle V
.E

. shall apply re
ga

rdless of an
y 

designation o
f funds b

y the B
U

Y
E

R or an
y othe

r party unless spe
cifically agreed

 in w
ritin

g 
b

y the C
om

pan
y. 

 T
his A

rticle V
.E

. does not apply to an
y funds re

ceived in pa
ym

ent for goods shipped to a 
B

U
Y

E
R

 after it is insolvent.  
 E

. 
S

um
s 

recovered 
in 

re
spect 

of 
an

y 
loss 

retained 
b

y 
the IN

S
U

R
E

D
 

under 
the 

D
E

D
U

C
T

IB
LE

 shall reinstate the D
E

D
U

C
T

IB
LE b

y the sam
e am

ount. 
 F

. 
U

nless a BU
Y

E
R

 is insolvent, an a
cceleration of DU

E
 D

A
T

E
S

 shall n
ot give rise to a

 
correspondin

g a
cceleration of the C

om
pan

y’s obligation to m
ake a 
loss pa

ym
ent he

reunde
r. 

T
he C

om
pan

y shall be liable for pa
ym

ent of a
 

loss based only on th
e original DU

E
 

D
A

T
E

S
 or D

U
E

 D
A

T
E

S
 rescheduled w

ith the w
ritten consent of the C

om
pan

y so lon
g as 

the B
U

Y
E

R
 is not insolvent.  T

he C
om

pan
y sha

ll m
ake an accelerated p

a
ym

ent of a 
loss, 

net of an
y un

ea
rned interest, only w

ith respect to an 
insolvent B

U
Y

E
R

 for w
hom

 a
 

receiver, truste
e, liquidator, custodian or sim

ilar representative has publicly a
cknow

led
ged 

the total value of the am
o

unts due. 
 G

. 
In the event of an

y pa
ym

ent of a 
loss under this policy, the C

om
pan

y shall be subrogated to 
all of the IN

S
U

R
E

D
’S

 rights of re
covery for all am

ounts ow
ing, w

heth
er 

IN
S

U
R

E
D

 o
r 

U
N

IN
S

U
R

E
D

, a
gainst the BU

Y
E

R
 or an

y perso
n or organization gua

ran
tyin

g or obliged
 

to m
ake pa

ym
ent, and th

e 
IN

S
U

R
E

D
 shall execute and d

eliver all instru
m

ents and pap
ers 

and do w
hatever else is necessary to secure such rights, including rights w

ith respect to 
am

ounts that have b
een applied to the 

D
E

D
U

C
T

IB
LE

 or are in excess o
f the applicable

 
B

U
Y

E
R

 
LIM

IT
, 

C
O

U
N

T
R

Y
 

LIM
IT

 
O

F
 

LIA
B

ILIT
Y

 
or 

P
O

LIC
Y

 
LIM

IT
 

O
F

 
LIA

B
ILIT

Y
.  T

he C
om

pan
y shall have

 the right to direct the m
anner in w

hich such assets 
shall be liquidated.  T

he 
IN

S
U

R
E

D
 shall do nothing to prejudice such rights. 

 
It shall be a condition to the obligation of the C

om
pan

y to m
ake an

y pa
ym

ent of a 
loss 

under this policy that the
 receivables to w

hich it shall be subrogated shall not be subject to 
an

y lien, security interest or other third party claim
 superior to that of the C

om
pan

y. IJ 
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 V
I. G

E
N

E
R

A
L C

O
N

D
IT

IO
N

S
  

 A
. 

A
C

C
O

U
N

T
IN

G
 P

R
IN

C
IP

LE
S

: 
 A

ll financial statem
ents a

nd accounts as w
ell as th

e calculation of an
y 

loss hereunde
r shall be

 
in accordan

ce w
ith the principles of accounting gene

rally accepted in the 
IN

S
U

R
E

D
’S

 
country, consistently app

lied. 
 B

. 
A

C
T

IO
N

 A
G

A
IN

S
T

 C
O

M
P

A
N

Y
: 

 N
o action or arbitration proceedin

gs arisin
g out of this policy m

a
y b

e brought a
gainst the 

C
om

pan
y unless the 

IN
S

U
R

E
D

 has com
plied fully w

ith all term
s of this policy and such

 
action is com

m
enced w

ithin tw
elve (12) m

onths follow
ing the last da

y of the 
P

O
LIC

Y
 

P
E

R
IO

D
 o

r w
ithin ninety (90) d

a
ys a

fter th
e C

o
m

pan
y's first disposition of a sp

ecific claim
 

w
hich is the cause o

f the action or proceedin
g, w

hichever event occurs late
r. 

 C
. 

A
R

B
IT

R
A

T
IO

N
: 

 
1. 

A
n

y and all disputes or differen
ces w

hich m
a

y arise under, out of, in conn
ection w

ith 
or in relation to this policy, or to its existence, validity or term

ination, or to the 
determ

ination of the a
m

ount or an
y am

ounts pa
ya

ble und
er this policy, shall b

e 
refe

rred to a sole arbitra
tor to be appointed b

y the parties to the dispute w
ithin 30 

da
ys o

f an
y pa

rty giving notice of arbitration to the other(s). 
 

2. 
In the e

vent that the parties are unable to a
gree u

pon the identity of a sole
 arbitrator, 

the disputes or differences shall be re
ferred to th

e decision of 3 a
rbitrators of w

hom
 

one shall be appointed in w
riting b

y ea
ch of the parties w

ithin a period of 30 da
ys 

after 
the 

failure 
to 

app
oint 

a 
sole 

arbitrator 
a

nd 
the 

third 
(w

ho 
shall 

serve 
as 

C
hairm

an) shall be appointed b
y the nom

inated arbitrators.  In case either party sh
all 

refuse
 or fail to appoint an arbitrator w

ithin the
 aforesaid 30

 da
ys after receipt of 

notice in w
riting requiring an appointm

ent, the
 other party sh

all be at liberty to
 

appoint a sole arbitrator w
ho shall thereafter be e

m
pow

ered to conduct the
 arbitration

 
and dete

rm
ine the

 disputes or diffe
rences referred

 to him
 as if he

 had
 be

en
 appointed 

a sole arbitrato
r w

ith the consent of both parties. 
 

3. 
T

he parties shall share the expenses of the a
rbitrator or arbitral tribun

al e
qually and 

such expenses, along w
ith the reason

able costs of the parties in the arbitra
tion, shall 

be aw
arded

 b
y the arbitra

tor or a
rbitral tribunal in favour o

f the su
ccessful party in the

 
arbitration or, w

h
ere no party can be said to h

ave
 been w

holly successful, to the party 
w

ho has substantially succeed
ed. 

 

IJ 
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4. 
T

he place of a
rbitration shall be India, the lan

gua
ge of the arbitration shall be E

n
glish, 

the law
 applicable to and in the arbitration shall be Indian law

 and the arbitration 
process w

ill be in accordance w
ith the provision

s of the A
rbitration &

 C
onciliation 

A
ct 1996, as am

end
ed from

 tim
e to tim

e. 
 

5. 
It is a condition preceden

t to an
y right of action or suit upon this policy that the aw

ard 
b

y such arbitrator o
r arbitrators shall be first obtain

ed. 
 

6. 
In the event that these a

rbitration provisions shall be held to be invalid then all such 
disputes shall be refe

rred
 to the exclusive jurisdiction of the Indian courts 

  D
. 

A
S

S
IG

N
M

E
N

T
: 

 
T

his policy is not assign
a

ble.   
 

E
. 

C
A

N
C

E
LLA

T
IO

N
: 

 
1. 

T
he C

om
pan

y m
a

y can
cel this policy b

y givin
g 30 d

a
ys w

ritten notice of such 
cancellation to the

 last know
n address of th

e
 

IN
S

U
R

E
D

 and
 in su

ch event the 
C

om
pan

y  w
ill return a pro-rata portion of the prem

ium
 for the unexpired 

P
O

LIC
Y

 
P

E
R

IO
D

. 
 

2. 
T

his policy m
a

y also b
e cancelled b

y the 
IN

S
U

R
E

D
 b

y givin
g 30 da

ys w
ritten notice 

to the C
om

pan
y in w

hich event the C
om

pan
y w

ill retain prem
ium

 at the custom
ary 

short period scale, provided that there has b
een n

o claim
 under the policy during the

 
P

O
LIC

Y
 P

E
R

IO
D

 in w
hich case no refund o

f prem
ium

 shall be allow
ed. 

 
3. 

T
he pa

ym
ent or tender of an

y une
arned prem

iu
m

 b
y the C

om
pan

y shall not be a 
condition precedent to the effe

ctiveness of cancellation but such pa
ym

e
nt shall be 

m
ade as soon as practica

ble. 
 

4. 
T

he C
om

pan
y h

as the right to can
cel or reduce a C

redit Lim
it durin

g the 
P

O
LIC

Y
 

P
E

R
IO

D
.  In the event of the cancellation or reduction of a C

redit Lim
it b

y th
e

 
C

om
pan

y, th
e C

om
pan

y shall provide
 advance

 notice of five
 business da

ys to the
 

IN
S

U
R

E
D

, or the
 B

roker, or the A
gent , in w

riting statin
g the

 effective
 date of the 

cancellation or redu
ction.  In

 no case shall the e
ffe

ctive date be
 prior to the last da

y o
f 

the m
onth during w

hich the five-da
y notification period ends.  T

he m
ailing, electronic 

transm
ission, courier delivery or faxing of such n

otice to either the 
IN

S
U

R
E

D
 or the 

B
roke

r or the A
gent shall be sufficient proof o

f notice to the 
IN

S
U

R
E

D
 of such

 
cancellation or reductio

n.  If the C
redit Lim

it is reduced, th
e am

ount of covera
ge

 
available fo

r shipm
ents occurring afte

r the effective date
 of the

 redu
ction is the 

am
ount of the reduced C

redit Lim
it less an

y a
m

ounts outstanding and due to the 

IJ 
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IN
S

U
R

E
D

 from
 the B

U
Y

E
R

 subject alw
a

ys to the all term
s and

 conditions of the
 

P
olicy.  If the C

redit Lim
it is cancelled, shipm

ents m
ade after the effe

ctive date of 
cancellation of the C

redit Lim
it are excluded from

 covera
ge unde

r the P
olicy. 

 
5. 

T
he policy m

a
y also b

e cancelled b
y the C

om
pa

n
y, if the

 prem
ium

 is not paid as per 
the specified tim

elines as per the policy. 
 

F
. 

C
H

A
N

G
E

 IN
 T

H
E

 C
O

M
P

O
S

IT
IO

N
 O

F
 T

H
E

 IN
S

U
R

E
D

: 
 

T
he IN

S
U

R
E

D
 shall no

tify the C
om

pan
y im

m
e

diately in w
riting if, du

ring the 
P

O
LIC

Y
 

P
E

R
IO

D
, it consolidate

s or m
erges w

ith, or sells all or substantially all of its assets to an
y 

other pe
rson or entity o

r if anoth
er p

erson o
r e

ntity should a
cquire o

w
nership dire

ctly or 
indirectly of m

ore than fifty percent (50%
) of its voting share capital.  U

p
on receipt of such 

notice, the C
om

pan
y m

a
y cancel this policy e

ffe
ctive w

ith the date of such chan
ge in the

 
com

position or control of the INS
U

R
E

D
.  If the policy is canceled, a

 pro-rata return o
f 

prem
ium

 shall be m
ade b

y the C
om

pan
y.   

 
G

. 
C

H
O

IC
E

 O
F

 LA
W

: 
 

T
he construction, validity and perform

ance of this policy shall be govern
ed b

y the law
s of 

India. T
e

rm
s of this policy w

hich are
 in conflict w

ith the statutes of the
 jurisdiction w

herein
 

this policy is issued are h
ereb

y am
ended to con

form
 to such statutes. 

 H
. 

C
O

N
C

E
A

LM
E

N
T

, M
IS

R
E

P
R

E
S

E
N

T
A

T
IO

N
, N

O
N

-D
IS

C
LO

S
U

R
E

, O
R

 F
R

A
U

D
:  

 
T

his policy shall be can
celled and cove

ra
ge den

ied in the case of intentional concealm
ent, 

m
isrepresentation o

r non
-disclosure, or fraud b

y a
n

y IN
S

U
R

E
D

 of a m
ate

rial fact concernin
g 

this insurance
 or the

 pro
curem

ent th
ereo

f. A
lso, this policy sh

all be
com

e void and all claim
s 

m
ade 

and 
prem

ium
 

paid 
hereunde

r 
shall 

be 
forfeited, 

and 
all 

pa
ym

e
nts 

m
ade 

b
y 

th
e

 
C

om
pan

y shall be return
ed w

ith interest thereon b
y the IN

S
U

R
E

D
 upon d

e
m

and. 
 

I. 
IN

S
P

E
C

T
IO

N
S

: 
 

T
he C

om
pan

y m
a

y at an
y tim

e, in connection w
ith a 
loss or proof of a loss, exam

ine or 
require

 to be p
roduced

 copies of an
y corporate

 reco
rds or books, internal docum

ents and 
correspond

ence, letters, or other docum
entation or records in w

hatever form
 and w

hereve
r 

situated in the possession or control of the 
IN

S
U

R
E

D
 relating to or connected w

ith this 
policy o

r to an
y transaction betw

e
en the 

IN
S

U
R

E
D

 and a BU
Y

E
R

.  T
he

 IN
S

U
R

E
D

 shall, at 
the requ

est of the
 C

om
pa

n
y, take an

y and
 all reasonable steps to obtain for the C

om
pan

y an
y 

and all of the aforesaid inform
ation in the possession of an

y othe
r pe

rson relating to or 
connected w

ith this policy or an
y loss

 hereund
er. 
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J. 

LIM
IT

S
 O

F
 LIA

B
ILIT

Y
: 

 
E

ach B
U

Y
E

R
 LIM

IT
 a

nd C
O

U
N

T
R

Y
 LIM

IT
 O

F
 LIA

B
ILIT

Y
 under this policy and an

y 
precedin

g or futu
re policies issued b

y the C
om

pan
y fo

r the 
IN

S
U

R
E

D
 is non-cum

ulative. 
W

hen m
ore than one lim

it is issued for a 
B

U
Y

E
R

 under a policy, the lim
it in effect for the 

B
U

Y
E

R
 on the relevant shipm

ent date(s) w
ill b

e the applicable lim
it for 
loss adjustm

ent 
purposes.  W

ithin each 
P

O
LIC

Y
 P

E
R

IO
D

, the
 highest BU

Y
E

R
 LIM

IT
 in effect for the

 
B

U
Y

E
R

 is the m
axim

um
 lim

it of liability for that BU
Y

E
R

.  N
o m

ore than one m
axim

um
 

lim
it of liability shall be

 in effe
ct for an

y one 
B

U
Y

E
R

 or fo
r an

y on
e BU

Y
E

R
’S

 country
 

re
gardless of the num

ber of ye
ars this policy or an

y prior, repla
cem

ent or re
new

al policy is in 
force.  

 
K

. 
O

T
H

E
R

 IN
S

U
R

A
N

C
E

: 
 T

he IN
S

U
R

E
D cannot ta

ke out m
ore th

an one tra
de credit P

olicy either w
ith the C

om
pan

y or 
an

y oth
er insure

r in respe
ct of the sam

e B
U

Y
E

R
.  

 
L. 

N
O

T
IC

E
S

: 
 

A
ll 

notices 
provided 

for 
in 

this 
policy 

sh
all 

be 
in 

w
riting 

(including 
b

y 
facsim

ile
 

transm
ission) and given to the 

IN
S

U
R

E
D

 at th
e address stated

 in Item
 1

 of the S
chedule or 

to the C
om

pan
y at P

enin
sula C

orporate P
ark, N

icholas P
iram

al T
ow

er, 9
th F

loor, G
. K

. M
arg, 

Low
er P

arel (w
est), M

u
m

bai – 400013. 
 

M
. R

E
P

O
R

T
IN

G
: 

 
1. 

T
he IN

S
U

R
E

D
 shall report the G

ross Invoice value of eligible shipm
ent as per the 

R
eport D

ates spe
cified in

 the endorsem
ent issued alongw

ith this policy. 
2. 

T
he IN

S
U

R
E

D
 sh

all give im
m

ediate w
ritten notice to the

 C
om

pan
y as so

on as it is 
aw

are 
that 

an
y BU

Y
E

R
 

w
ith 

an 
outstanding 

balance 
in 

excess 
of 

the 
N

O
N

 
Q

U
A

LIF
Y

IN
G

 LO
S

S
 am

ount m
a

y be in finan
cial difficulty o

r is insolvent w
hich 

m
a

y reason
ably b

e expected to result in a loss. 
3. 

T
he IN

S
U

R
E

D
 shall re

port m
onthly to the C

o
m

pan
y a

gein
g of a

ccoun
ts receivable

 
for an

y B
U

Y
E

R
 th

at is m
ore than thirty (30) da

ys p
ast due , in an

y pa
ym

ent 
obligation 

to 
the IN

S
U

R
E

D
 

w
hich, 

in 
the 

a
ggre

gate, 
exceeds 

the 
N

O
N

 
Q

U
A

LIF
Y

IN
G

 LO
S

S
 am

ount. 
4. 

T
he IN

S
U

R
E

D
 shall report to the C

om
pan

y, no less than fifteen (15) days p
rior to 

policy expiration, an a
geing of accounts receivable for all 

B
U

Y
E

R
’S

 IN
S

U
R

E
D

 
under the policy 

N
. 

C
LA

IM
S

 R
E

P
O

R
T

IN
G

: 
 T

he IN
S

U
R

E
D m

ust subm
it a w

ritten proof of a loss
 acceptable to the C

om
pan

y: 

IJ 
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1. 

W
ithin tw

elve(12) m
onths after the W

aiting P
e

rio
d has expired; or, 

 
2. 

W
ithin thirty (30) da

ys, u
pon dem

and b
y the C

om
pan

y.  
 It is understood that the

 w
ritten proof of a 

loss m
a

y be am
ended from

 tim
e to tim

e b
y the

 
IN

S
U

R
E

D
 w

ithout prejudice to its claim
. 

 O
. 

P
A

Y
M

E
N

T
 O

F
 P

R
E

M
IU

M
: 

 
1. 

P
rem

ium
 for the

 PO
LIC

Y
 P

E
R

IO
D

 shall b
e calculated

 at a rate sp
ecified in the

 
prem

ium
 endorsem

ent, w
hich shall b

e applied
 to the G

ross Invoice V
alue of actu

al 
annual E

ligible S
hipm

ents m
ade durin

g the 
P

O
LIC

Y
 P

E
R

IO
D

.  
2. 

W
ithin one m

onth from
 the expiry of ea

ch 
P

O
LIC

Y
 P

E
R

IO
D

, the IN
S

U
R

E
D

 shall 
furnish the C

om
pan

y w
ith the co

rre
ct G

ross Invo
ice V

alue o
f a

ctual annu
al E

ligible
 

S
hipm

ents m
ade during the 

P
O

LIC
Y

 P
E

R
IO

D
, pertaining to the previou

s 
P

O
LIC

Y
 

P
E

R
IO

D
, based on w

h
ich the C

om
pan

y shall arrive at the final prem
ium

. A
n

y 
additional or adjustm

ent prem
ium

s shall be pa
yable to the C

om
pan

y w
ithin fifteen

 
(15) da

ys of the d
ate of b

illing.  
3. 

T
he m

inim
um

 and deposit prem
ium

 shall be paya
ble to the C

om
pan

y as per the 
prem

ium
 

endorsem
ent. 

M
inim

um
 

and 
deposit 

prem
ium

 
is 

fully 
earned 

at 
th

e
 

inception of this policy. 
4. 

A
n

y p
rem

ium
 w

hich is n
ot pa

ya
ble in full at the

 inception of this policy sh
all be fully 

due and pa
ya

ble im
m

ediately in the event a p
roof of a loss

 is subm
itted. 

 
P

. 
T

ata A
IG

 C
ustom

er G
rievance R

edressal P
olicy: 

 
1. 

G
rievance lodgm

ent stage:  
a) 

T
he C

om
pan

y is com
m

itted to extend the best possible services to its custom
ers. 

H
ow

eve
r, if you a

re not satisfied w
ith our services and w

ish to lodge a
 com

plaint, 
please feel free to call o

ur 24X
7 T

oll fre
e num

b
er 1-800-119966 o

r 022
-66939500 

(tolled) or you m
a

y em
ail to the custom

er service desk at custom
ersup

port@
tata-

aig.com
. 

b) 
A

fter investigating the m
atter internally and subsequent closure, w

e w
ill send our 

response w
ithin a pe

riod of 10 da
ys from

 the d
ate of re

ceipt of the com
plaint b

y th
e

 
C

om
pan

y or its office in M
um

bai. In case the resolution is likely to take longe
r tim

e, 
w

e w
ill inform

 you o
f the sam

e throu
gh an inte

rim
 reply. 

2. 
E

scalation Level 1; 
a) 

F
or lack o

f a response o
r if the

 resolution still does not m
e

et your expectations, you
 

can w
rite to m

an
a

ger.cu
stom

ersupport@
tata-aig.com

.
 A

fter investigatin
g the m

atter 
internally and subsequ

ent closure, w
e w

ill send
 ou

r response
 w

ithin a p
erio

d of 8 da
ys 

from
 the date of re

ceipt a
t this em

ail id. 
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3. 
E

scalation Level 2; 
a) 

F
or lack o

f a response o
r if the

 resolution still does not m
e

et your expectations, you
 

can w
rite

 to the H
e

ad - C
ustom

er S
ervices at head.custom

erservices@
ta

ta-aig.com
 

A
fter exam

ining the m
atter, w

e
 w

ill send you ou
r final response w

ithin a period of 7
 

da
ys from

 the date o
f re

ceipt of you
r com

plaint on
 this em

ail id. 
b) 

W
ithin 30 da

ys of lodging a com
plaint w

ith us, if you do not get a satisfactory 
response from

 us and yo
u w

ish to pursue other a
venues for redressal of grievances, 

yo
u m

a
y app

roa
ch Insu

rance
 O

m
budsm

an appointed b
y IR

D
A

 unde
r the

 Insuran
ce

 
O

m
budsm

an S
chem

e.. 
 

 IN
 W

IT
N

E
SS

 w
hereof, the C

om
pany has caused this policy to be signed by its duly A

uthorized 
Signatory. 

 
 

 
 

 
 

 
 

 
 

 
 

 
 

 
 

 C
ountersigned b

y 
F

or T
ata A

IG
 G

eneral Insurance C
om

pany Ltd. 
                              H

ead O
perations 

Insu
red: xxxLim

ited. 
P

olicy N
um

ber:  _________________ 
   

IJ 


